
[ 3488 ]
IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT I{YDERABAD

THURSDAY, THE NINTH DAY OF APRIL
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

lA.No.2 OF 2025
IN/AND

WRIT APPEAL NO: 339 OF 2025

Writ Appeal under clause 15 of the Letters Patent preferred against the order

daled. 27 .12.2023 in WP.No.36859 of 2013 on the file of the High Court.

Between:

1. Telangana State Road Transport Corporation, Represented by its Managing
Director, Bus Bhavan, RTC X Roads, Hyderabad. 2.The Regional Manager,
Medak Region, TSRTC, Sanga Reddy, Medak District

2. The Regional Manager, Medak Region, TSRTC, Sanga Reddy, Medak District.
3. The Depot Manager, Telangana State Road Transport Corporation (TSRTC),

Bus Depot, Siddipet, Medak.
.,.APPELLANTS/RESPONDENTS

AND

A.Srinivas, S/o.A.Agaiah, aged. 54 yrs, Occ. Shramik, R/o H.No. 12-1-123,
Bharath Nagar, Siddipet, Medak District.

...RESPONDENT/PETITIONER

l.A. NO: 2OF 2025

Petition under Section 1 51 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to dispense with

the filing of the certified copy of the order passed by the learned single judge in WP

No.36859 of 2013, dated 27 .12.2023.



l.A. NO: 3OF 2025

Petition under Section 15'l CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to stay the orders

passed in WP.No.36859 of 2013 dated 27.12.2023, pending disposal of the appeal.

Counsel for the Appellants: SRI G.VIDYA SAGAR, SENIOR COUNSEL FOR
SRI U.SHANTHI BHUSHAN RAO

Counsel for the Respondent: SRI V.NARASIMHA GOUD

The Court made the following: COMMON JUDGMENT



IN T'HE HIGH COURT FOR THE STATE OF TBLANGANA
AT HYDERABAI)

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND

THE HON'BLE SRI JUSTICE G.M.MOHI UDDIN

I.A.No.2 of 2025
in/a nd

WRIT APPEAL No.339 of 2025

DATED: 09.04.2026

Betwcen:

Telangana State Road Transport Corporalion,
Represented by its Managing Director, Bus Bhavan,

Rl-C X Roads, Hyderabad & ? others

... Appellants
AND

A.Srinivas S/o. A.Agaiah

Respondent

.IIJ DGMENT:

Mr. G.Vidya Sagar, learned Senior Counsel representing Mr. U. Shanti

Bhushan Rao, leamed counsel appearing for the appellants.

Mr. V.Narasimha Goud, learned counsel appcaring tor the respondent

Lleard learned Senior Counsel for the appellants on the delay condonation2

-)

application made through I.A.No.2 of 2025 in W.A.No.339 of 2025.

An objection thereto has also been fited by the respondenl/writ petitioner

'.:.:,':., .',
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4. Thc instant appeal is directed against the impugned ordel datecl

21 .12.2023 passed b1 the leamed writ Court in W.P.No.36859 of 20 I 3 directing

regularisation of tlie respondent's service on par with similarly situated persons

with clfect liorn 0l .(\7.2009 r,',ith all consequential benellts after settir.rg asidc

the order dated 10.04.20r3 whereby the appellants refused to rcgularise thc

respondent's sefV t ccs T)iough the irnpugned order is dated 27.12.2023, the

appeal has onll,bccn filed on 15.03.2025 after a dclay of4l2 days. The onll

explanation in thc allldavit ol the delay condonation application is at para 17

wlriclr is tlrrotcd hulcrrndcr'

'-17 lt rs strbmitrcd rhirt this llon'blc Court has passed order on 21.12.2023 in W.l,.No.ii6859 ol
l0li. Alicr rcccipt o1-thc copv ofthc order. opinion oithe Standing Counscl rvas raken \\rth

regard lrr inrplenrcnts ,)l'thc order. After takinq opinion of the Standing Counscl. a dccision rvas

taken lo prefir an appeal. Accordinull,. the records pcrtaining to the casc uas scnt to the thcrr

Standin!. ('orrn\.'l lirr draliingl thc $rit appcal. llowcver, the casc file ntisplaccd and $as Iater

tound ro bc nri\cd up uith otirer casc bundles. Altel the case file was lraced and lhc writ appcal

$'as bcing dftrftcc1. lr tlrc nrearrrrhrlc ncrv Standing Counsel was appointed to thc Corporatiol']. All

thc casc lllcs includ[]!r rhe case illes of thc prescnt casc filcs were translerred lionr old Sranding

Counsel Sri r\. Srinivas Rcdd\ ro thc office ofthe ncw Standing Counscl Sri A.Shanrhi Bhushan.

Thereatjer. thc rc$ .tanding aounsel had taken steps for the drafting and filing of the nerv rvrit

appeal. l)ue to thc above reasons. delay occurred in filing the present Writ Appeal and thus. thcre

is dela\ ol-41 I dirl s irr lilrng the present appeal. Thc delaf is neither u illful nor wanlon. bur lor the

reasons. as statcd irbovc- [he appellants havc tair chances ofsuccccding in thc appcal. Unless, the

Hon'blc Cou11 colrdoncs thc dela.,,of ,112 days in prcfening this appeal, tltc appellan(s would be

put 10 irrcparablc loss and injurl. I crave lcavc of this Hon'blc Court, to read the accompanying

Menrorandunr of(irourrds. as pafl and parccl ofthc present affidavit-"

5. Aparl h'orn tl-re usual grounds of obtaining opinion fiont tlre learned

Standing Counscl, dratiing of the writ appeal and the plea of the file being

misplaced in the process. thcre is no other sufficient ground lnade out. The



J

appellant has atso taken a plea of the change in the Standing Counsel.

Respondent/writ petitioner has faken strong objection to thc prayer lor

condonation of delay.

6 Upon hearing leamed counsel lor the parties and upon perusal of the
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ft-

interlocutory application specially statements made at para 17 quoted above, we

f-rnd that there is no worthwhile explanation to explain a huge and inordinate

delay of 412 days in preferring the instant appeal. As such we are not inclined

to condone the delay

1 . -l-herefore, I.A.No.2 of 2025 is rejected. Consequently, the Writ Appeal rs

also dismissed. There shall be no order as to costs.

Miscellaneous applications pending, if any, shall stand closed
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HIGH COURT

DATED: 0910412026

COMMON JUDGMENT

lA.No.2 OF 2025
IN/AND
WA.No.339 of 2025

REJECTING THE IA AND DISMISSING
THE WRIT APPEAL WITHOUT COSTS
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